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Originai Applecatiun 
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ntern pt . Petition 
- 

Rew •APP1i,.ation No,.,. 

'a S. 

Vs- 

Advocae for the APP1e.cant'S) 	4 
Advoca.e 'for the Respondat's)4ci 

I
o 

 1-  es w. LLAe 	 Date 	Order of the Tribü - f 
This is an applicatIon under 

sectIon 19 of the Administrative 
ir 

Ibis 	H 

	

Sj 	 , 	
•I Tribunal Act., 1985 assailing the 

ed legtj.macy of the 0fce order o.155 

of 2002 promoting the 25 Head Clerks Vj 	 ' 

Dijed A  
 from the scale of Rs. 5000-8000 to the 

scale of pay of Rs. 55 00-1759000/.. by 

impugned order O.5/20/2002.C.(C) 

dated 6.8.2002 on regular basis. The 

applicant contended tiat overlooking 

the seniority the Respondents however,  

promoted the officers junior to him who 

	

- 	 are Junior in all India seniority as 
In 

well asregjona1 seniority. 

Contd/- 

• 	 . 



'V 

contd/- 

27.8,02 	Mr. A.Ahned, learned ,cinsel 

for the applicant submitted tha*the 

applicant earlier by order dated 17th 

pril,1998 was promoted to the post of 

office Superintendent from the scale of 

Rs.5000-3000/- to the scale of .5500-175-

9000/- on regular basis. ]owever, the said 

promotion was not accepted by the applicant 

on personal ground. The learned counsel 

for the, applicant also contended that the 
impugned 

Lorcier of promotion over looking the Ggnuine 
thd applicant 

ne violation of Article 16 

of the Constitution of ndia and hence 

the impugned order liable to 'tbe set aside. 

Mr. A.L)eb Roy, learned Sr. C.G .$.C. for the 

Respondents stateItht the'applicant ought 

'to have preferred appeal or representation 

beore moving this Tribunal by this  

application. 

Upon hearing learned counsel for 

the parties, we are of the view that the 

applicant should filec ,  representatioia or 

appeal before the autho-r#y assailing the 

order so that the authority at the first 
can 

instanceloojc into the matter, 'cordingly, 

We direct the applicant to prefer an appeal 

or a representation before the Respondent 

No.2 within ten days frr t}- e date of 

receipt of the order. If such application 

is filed by the,R applicant, the Respondents 

shall consider the same and pass a reasoned 
date of 

order ithino month from thereceipt of 

the representation or appeal and communicate 1 

the same to the applicant, it is needless to 1  

say that it will always be open to the 

applicant to raise all the grounds Which 



	

Notes of the ReistrY 	Date 	 Order of th 	ib Trunal 

COfltd 	
advanced 

, 27.8.02 	he has already 	cn in this 

application. 

Subject to the observation 

made abOve, the application is 
'I 	 H 

disposed of. There shall, however, be 

j no order s to costs. 
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1 N THE CENTRAL ADM IN I STRAT I VE TR I BUNAL. 

GUWAHAT I BENCH 	GLIWAHAT I 

(AN APFL I CT I ON UNDER SECT I ON (IF 19 OF THE 

CENTRAL ADMINISTRATIVE TRI BUNAL. ACT 1985), 

ORIGINAL APPLICATION NO OF 200 

Girish Charidra Borah -Applicant 

--Versus- - 

• 	 1 ',e 	Union of 	India 

& 	Othai - s -Responderts 

I N 	D 	E X 

Si 	No0 Particulars Page No 

Application I 	tc' 

2 Veri+icatc:n - 

3. Anr'ex..tre- 	A '  

40 	' 	 ' Annexure-'B 

 Annexure-- C 

 Anneure- D 
-- 	 •- 	 'Q3,  

01 

 Annexure- 	E 	• . 	
- 

all Annexure- F. - 	
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IN THC LENTrAL ADM1I IISTkA F 1'E TRIBUNAL, 

GLJWAHAT I BENCH GUWAHAT I 

(J 

(AN AFFLI CATION LINDER SECTION OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIF3IJNAL ACT 1985) 

OR 16:1 NAL AF'PL I CAT I ON NO 	OF 22 

BETWEEN 

Sri E'irish Chancira i3orah 

-Head c::ierk', Of f:ice of the Exec:utjve 

Eriganeer (Electrical ) Guwahati 

Ei.ectricai Division L.ent.ral Pubic 

Works Department Guwahati-1 5 

Applicant. 

--ANt>- 	 - 

The Union of India represented by 

the Secretary to the Government of 

India Min:istry of Urban Affairs New 

Delhi-I i1ø:1 1 - 

	

J 	The Director beneral (Works) Central 

Public: 	works 	Department 	N:.Lrman 

Ehawari, New Delhi- 110011 

	

33 	rh€ 	Additional 	Director General 	of 
Works. 	

Eastern 	Regipn 	CPL1-.D 

Ni.. zarn Pal ace I(ol kata-20 
/ 

4 	H 
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4 :i 	The Superintend ing Engineer,  

(Co-c)rciinatic)n) Circle, Central 

PubQc Works Department, Eastern 

Rgion, Nizam Palace, 

	

J 	The Superintending Engineer 

/ 	 (Electrical) Guwahati Eletricai 

CirclB q 	Central 	Public: 	Wrks 

- 	Department Guwahati-21 

-Responden ts.  

• ,' 	DETAILS OF THE APPLICATION 

13 	PART ICULARS OF THE ORDE.R AGAINST WITH 

• 	THE AFPLICATIbN IS MADE 

This ' 	application 	is 	macic 	against 
mpugned/ Office 	Memo 	No. 	5/2/22-EC 	IV(C) • 	 / 

• 	 issued under the Office Order No 15 of 22 Ne 

Delh:i Dated 6/7 August 2002,by which Junior 

person has been promoted to the post of Office 

BuperintencjEy'lt - Grade-I I by ,  Superceding the 

applicant. 

• 21 	JURISDICTION OF I H: TRIBUNAL 

I he applicant declares that the subject 

matter of the instant app] ication is within, the 

jurisdiction of the Hon'ble Tr i bLtn 3 

• 	

• 	 • 
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a. 	
LIMITATION 

The applic ant further declares that the 

subject matter of the instant appI ication is 

within the limitation prescribed under section 21 

of the Administrative Iribunal Act 1995. 

• 	 / 

41 	FACTS OF THE CASE 

Facts of the / case i n b r i e f are qiven 

beicw 

4.13 	That your humble applicant is citizeb of 

India and as such 	he is entitled to all rxqhts 

a n d privieges quaranteeci under the Lons 4b.tution 

of India fl  he is now aged aoout 58 years 

S 

4 2] 	That your applicant begs to state that 

he w a s.-- appo.intd as Lower Division Clerk in he 

c:ntra]. Pubi iç Works Department in the year 1965. 

he wal promoted to upper Division Clerk in t h e ,  

year 1979 He was promoted to the post of Head 

Clerk. on Merit basis vide Office Order No 

9 (55)92/Sec/Cal /2477 Dated 31-3-1992. Now he is 

working as Head Clerk under the Office of the 

Executive Engineer Guwahat.i Electrical Division 

Centra.l Public Works Department Guwahati--13, 

Annexure-A 	is 	the 	photocopy 	of 	the 

Office 	order 	No, 	9(55)92/Sec/Ca 1/2477 

Dated 31--03-1992 
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4Ta( your applic tint bags to st 

he Was promoted to' post of Of'fic:e Superintendent 

yide Office' Memo No 	516/98 EC 	IV (C) under 

O-ffice order-  No. 68 of 98 dated 17the tprii 1998. 

In 	this 	O-f-ice 	Order 	name 	of 	your 	app]. :u:ant 

appeared in Serial No 	15 	It is pertinent tp 

menton here that in the said promotion 1 ist it 

- is made clear that. 	The ind:LvduaJ.c: onc:ern that 

in case they do not joined as Circle Office 

'I 	 Superintenient at the place of 	pcisti. ng 	it wi. 1]. 

I 

	

	be presumed that they are not interested in the 

promotion for the post and that would amount to 

refusal 	of 	promotion 	and 	which 	'will 	render then 

debar 	for 	'further, consideration 	for 	this 	post for 

t h e 	period 	of 	one year. 	The 	written 	refusal of 

promotion 	if 	any by 	the 	promotees 	may be 

forwarded 	to 	this 	Directorate 	as 	soon 	as 	it is 

q.iVen 	in 	case 	the promotes 	do 	not 	•give 	their 

refusal 	in 	riti.ng they 	should 	T I e 	relived of 

tir' 	duties 	immediathl.y 	after; 	expiry 	of the 

period of 45 days' and LPC• issued. 

. 	
1"• 

• 
. Annexure8 is 	the 	Photocopy 	of the 

Office 	Memo No 	5/6/98 	EC 	IV 	(C) 	under 

Office 	order No 	68 	of 	98 	dated 	17the 

pral'i.998 

• 	 44] 	That 	your applicant 	begs 	to 	state that 

- due 	to 	his 	perEonai problem 	he 	re-f us d 	the said 

Promotion Order ctatec 17th 	prii 	1998 of Office 

fr - 



U 

Superinterden- 	vie 	his 	letter daed 	12th 	v 

1998. As per condi tion laid down by the 

f<espondpnt No.2 in the said promotion order your 

applicnt Xs eliqibip for promotion to the post 

of office superintendent after one year from 

:issuing the ear]...er Promotion Order.  

Arinexure....C 	is 	the 	photocopy 	of 	the L I  

letter dated 1th May 1998 

4..3 '  That your applicant begs to state that 

as per revissJ seniority list dated, 17011997 of 

Head L1r::s in CFWD at all India Level as: 

6 appiic:anj s position is in serial No. 9, and 

as per. Provisional . Seniority List dated 16-1 i-

2)G of .Head Clerks in LPWD under Reci ion E as on 

1'07-$0 	appi ican.t s 	position 	is 	in 	seriai. 

AnrIe'xi.irD is the Photocopy of . E . tracts 

of Seniority List of Head Clerk in 411 

:[nci Leve.j as on 1 - 1 -96, 

Annexure-E is the ' Photocopy of Seniority 

List of Head Clerk in Region E dated 16-- 

1i-2ø)ø. 

4.61 	. That •  your applicant begs to' state that 

the Respondent No. 2 has isstied another promotion 

order of Office Superintend vide No. 

IV (C) under Office Order No 1553 of 2G2 dated 

H, 

/ 
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6/7 August 202 	In. the said 'promotion hrder 

name of yor app].ic:ant was not irc luded 	al though 

your 5app 1 can t. is en t i. tied for consideration 

next promotion from the year 1999 	i • e after one 

year of his refusal of promotion to the post of 

Office 	Supei.intendent 	as 	per 	earlier 	promotion 

o r d e r issued by the' Respondent No, 2 da'tej 17-'4- 

998 	(Anxure""B) 1Most 	surprisingly 	altogther 

13 Junior persons have 	upersE::':ied your applicant 

vde abcve-mentined 	promotion 	order dated 6/7 

August 2002.  

Annexur'e'+ is the photocopy c'f promotion 

- order vide No /2/2022EC IV( C) under 

Office Order No.. 155 of 22 dated 6/7 

August 202, 

4.73 	That your applicant begs to state that 

he A the ' senior most Head Clerk in this req ion 
But most surprisingly the Respondents d i d not 

consider his names for next promotion q 	e.., to 

the post of,  Office Superintendent 	Hence, finding 

no other alternative your applicant compel ied to 

appraac:h this Hon bie Trbuna J 'for seeking 

Justice.. 

H 	 4,53 	That your applicant begs t otate that 

the fespctndents have issued the, promotion order 

dated 6/7 August 2002 against the bovernment 

Lircular and also aga.ir'st their own Memorandum. 

j 

r applicant has got reason to bElief that the 

/ 	 ' 
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Respondents are resorting coiourable e::.ercise Of 

power 	th 	accomocJa1e 	the 	persor'is 	of 	their 
interest 

4.9] 	That your applicant begs to state that 

the actions of the Respondents are i. 1 lecal 

arbitrary,  q violative of the principle of natural 

Justice, The acts of the Respondents are 

wh:Lmsical 	It 	is 	further 	stated 	that 	the 

Respondents have acted with a ma I a f:ide intention 

to deprive the applicants from their legitimate 

rights. 

4.103 	That your . applicant begs to state, that 

he 	has 	made 	prima 	f ac i e 	case 	against 	the 

respondents for not cj:iving his due promotion to 

the post Sf Office Superintendent 	The principle 

of balance of 	conveien 	lies very much in 

favour of the applicants and in view of the 

matter the applic:ants pray for an interim order 

dlrect:.Lng the Respondents not to implement said 

:.impugned promotion order, dateci 6/7 August 2002. at 

Annexure"--F or one post of Office Superintendent 

may he kept reserved +0 rthe applicant 

4.113 	That I -your applicant begs to submit, that 

the appi ican. is aged about 58 year's ann he is at 

the verge of retirement. 

4 12] 	That your applicant begs to state that 

as per his knowledge there is no vigilance case/ 
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ci:iscp1 :inary 
	proceeding 	pending 	or 	contempl.tecI 

cin s t Aval irn nor any adverse remark in ACR 

communicated to theap p2icant, As SUCh q  it is a 

fit case to interfere by this Hon ble Tribunal to 

protect the interest of the applicant 

/ 	 .. 4.131 	That 	your 	applicant 	submits 	that 	the 

procedure adopted . by the author:ity in the case of 

applicant is improper mala fide illegal and 

3.ithout Jurisdiction 

4 143 	"I hat your applicant suhmts that in any 

view of the facts and circumstances it is a fit 

case for assi-ng i-nterim order protecting the 

interesi of the appi ic::ant 

4. 153 	. That this applicant is fi led bona fide 

and for the lnterest of justice 	S 	
S 

5. 	tROUND3 rciF r%FLT,Fr UI IH LEGAL FFcO'IIPN 

5. 3.1  For that Ij due to the above reasons 

narrated in detail the action of the Respondents 

J. in prima •facie illegal ma). a-f-.ide arbitrary 

nc w thout j urisdic: U on 

5.23 	- For 	that 	there 	is 	violation 	of 
provision 	\of 	existing 	Central 	Public 	Work 
Department 	Manua]. 	Volume--I 	regarding 	promOtion 

of the individual 
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5_33 	For that 	the Respondent No 	2 has not 

shown any reason or causes for Issulny promotion 

order dated 6,7 (uciust 22 without cons:idering 

the promotion of the applicant Hence, the same 

are liable to b set aside and quashed - 

543 	For that, the action of the Fespondents 

is hiçjh).y illegal, 	arbitrary and also violative 

of gudei :Lnes of Promotion Policy.  

5.51 	For 	that 	the 	Respondents 	have 	not 

sc::ru,tinized the seniority list of the Head Clerks 

properly and thoroughly. Hence the impugned 

promotion order is liable to be set aside and 

quashed - 

561 	For thai, the Respondents have violated 

the Art:ic: le 14 	16 and 21 of the Constitution of 

India.  

5.73 	For that 	being a model employer the 

espondents cannot deprive- the promotion of the 

' applicant without any Justi fication and reason 

58] 	For that, in an >f view of the matter the 

action of the respondents are not sustainable in 

the eye of law and as well as fact 

The 	applicant 	craves 	leave 	of 	this 

Hon ble Tribunal 	to advance -further grounds a.t 

the time of hearing of this instant application. 



S 

11 

6. DETAILS OF REMEDIES EXHALJSTED 

That 	there 	is 	no 	other 	alternative and 

efficacious remedy available 	to the 	applicant 

except :Lnvo::inc 	the 	jurisdiction 	of this 	Hon' ble- 

rr:.buri under 	Section 19 	of 	the Administrative 

Tribunal Act 	198. 

• 7 MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COLJRT 

That 	the app]. icant 	further declares 	'that 

ise nas not 	t1J. cci any appi .icatior 	writ peiition 

or suit in repect of the subj ect matter of, the 

instant 	appl ication 	before 	any 	other 	Court 

authority, 	nor 	any ' slAch 	appi ir.ation 	wrik 

pe.itior or suit is pending h+ore any of them 

3 	 REL 1FF SOUGHT I CR 

Under the facts and circumstances stated 

above the appi cants most respact+ul ly prayec: 

that, your Lordship may he p1 eased to adndt. this 

.appiicat:ion call for the records of the case 

issue notices to the Respondents as to why t h e 

relief and relives sought for by the applicant 

• may not he granted and after hearinc the parties 

and the cause or causes that may L 	shown your 

Lordshi PC 	may 	be 	pi ;ased 	to 	direct 	the 

Re:pondents to give the following rel ief 



S 

IC) 

8 1 	That the Hc:n bi e Tribunal may be pleased 

to set aside a n d quash the impugned 

liffice Memor'andt.un No 	5/20, 20O$-EL 	IV ( C. 

issued under Of + ice Order No 155 of 

$002 dateci 6/7 Aucust 2002 issued by the 

Respondent No 2., 

S 2 	To pass any other order or orders as 

deem 	fit 	and 	proper 	by 	the Hon bie 

Fri bun a 1.. 

843 	Cost of the Case 

93 	INTERIM ORDER PRAYED FOR 

The 	app:tic:ant 	most 	r-espectful 1y 	prays 

for interim order from this Hon ble Tribunal. that 

the Hon ble Tribunal may be p1 eased to sty the 

Impugned Of fic:e Memorandum No, 5/20/2002-EC IV (C) 

issued under Of+ce Order No. 155 of 2002 dated 

6/7 August 200.: issued by the Respondent No, 2 at 

Annexure-± and may be pleased to reserve one post. 

of Office Superintendent for the applicant 'i ii 

disposal of this case 

103 	Appi ic:ation is F iied Through 

Advocate. 

5 
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VERIFICATION 

I 	Sri Girish Chandra F3orah • Head Clrk 

Office 	of 	the 	Executive 	Encj:i neer 	(Electrical) 

Guwahati 	Electrical 	Division 	Central 	Public 

Works 	Department 	Guwahati-15 	and 	verify 	the 

statements made in the accompanying appi icat.ion 

and in paragraphs (' 1 Lu7, 	' 
are true to my kriowredge 	and those made in 

paragraphs C ,4 being matters of 

records are true to information derived therefrom 

which 1 believe to he true and thoe made in 

paragraph 5 are true to my legal advice and 
I 
rest 

a r e my humble suhmissons before this Hon ble 

Tribunal I have not suppressed any rnateriai. 

facts 

And I sign th:is verification today on 

this t1--ieZ4Vay of Aucust...øG2 at f3uwahati 

- 	De-ciarant 

• 0 
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Sy 
GOVERNMENT. . OF'INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 

1 1o.9(55)92/8E(C)/Cai/2477 	 Datad:..31 .3.92. 

FFICE ORDF4. • V 	0 *a'SW .p •M4 *.JV(4t'A 

Undermentioned UDOs re hereby promoted as Head 
Clerk on puriy temporary bsts in t)e scale f py f V 

	

. .100-018OO 	5O23OO/.s from the date of actual assuming 
chaiges of higher posts Unti1V1 £urthcr orders0 V On promotion 
they ha13. he o'prohation or a priod o 2 (Two) vars 

V 	••4 	 •V 
Seniority basifl Mi.'t besls 

I S/$hr 	1 	 I 1 
2 S1R.Bhttaceree. Jadu Prasad, 
3 ' 	M 0 :.Roy 	 : GCJ3orci 

S:t 	AvaRaj -ardhan 	5 V 	X,RBc•ro. 	ST). 
Pratjjn 	C)iand 	(3c) Jakr m  (sc) 
Parul Dutta 

V 

• 	Conacquent cn above promotion the 	foi.lo:.i.n 	••• 
transfer/potng o:C promote 	are hereby order'd wijji V  
Immediate 	 the irlte.re,9t o:C Pf.thiic 	ervice. 

. , p..n.. .._ 	.. 	.....k8..,.... 	•',.eWa*.s,a 	 -. • 	 l'or 	' 	V 	 Poinarks 
, 

16 
•____V_._____.____4_V___...___._____,_._._.___m_aw•__V_,_._._•Vu________.,.____;_.__VV 	- 	 V 	 _VVt_VJVVV - 

Smhri B,Karrna1:n 	CD/Ci?WI) 	TJcD/CPW1) 	Existing 
• V 	 V 	 i4gWL: _D1nhA V . 	 Vacancy, 

2. " 
V 	 V  

BBSSR 	V  Riiçyri 

Pr.t 

DCD/CPWD 
Dhaitad 

nc. 
/ciir. 

CCDhI/CPV1t 
C31.ctta (, 

Calcutta '1 

PCED/CWJD 
PA tna 

•Acc/cpwJ) V 
Guxotj 

CCC I 1,/ePWO 
Cictiita 

A C C/C P'i)I 
Gcwhitj. 

o cn'4r' ' PWD 
C! I 

MCOfIvIalcIa V 
C.. E1' 

DOE /(VrD 

IODI/CPwD 
I SiCnp1nT 

lCD li/c PVID 
J.rlmpixi: 

MCD li/c 
Impha 1 

POED /CP\'13) 
P bria 

AAIJfl /cF.n 
Gouhai.5. 

MOD ,1C P'!ff' 
3e rhampur 

GEDL1: 

/CI'WC 
!\;r J I 

3 	H  FJ.K,Roy 

;R•LTL•, 

5) " Avc Ran. 	rdhfV1 ,, 

It ParU.L I)utta 

'I 

" Jadu xsad 

" G.(1.]3orth 

 

2) ' KR,Boro 

13) It  

CCCIII/CPWD 
CV 

COD Iv/cpwr 
2aicu-hto 

It 

It 	• 	V 

Vic, 
S. ].Mukhorjee 

Exi't1; ing 
a c ancy 

Vic6,, Shri 
ML.inJin 

E xi s i rig 
Va b a ncy 

Vice Shri 
S., K0Mulchcr,jee. 

rjcc P.Cj-itxzre 

iittd 	' 
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The prornot4UDC will have to intimato their 
accoptLmce/refusaI of promotion within 10 days for 
Calcutta and 15dys for outstations of the Issue of .., 

	

	this. order 0  .Theconcerened,controlling officers are 
hereby requested tp obtain writ - en acceptance/refusal 
of. promOtion £Q'rn the promoted persons and to communicate 
the some to this office within the date specified above 0  
No conditional acceptance of. proniotio,n will be entertained. 

:. 	
In case no' intima1con about acceptance/refusal 

of above proinotion/posting is received from thà promoted 
person within the specifieddate their promotionare 
liable to be cancolld without further refcronce Th e  
contiolling officers ore also requested that i ~ any 
vigilance/djscip1jary case is pending or contemplated 
ainst any promotthen, the effect oprornoti.,on should. 
not be given to' bUn and the fact mai iDleasc be commu.rii 
cáted tc this :fice forthwith . 

The officials who accept promotion may please be 
relieved imnwdiOtely without waiting for substitute as 
per instructions. of higher authorities 

•Superintend.Lng Enginoer, 
,Coordjnationircie (FZ), 
CF1 ),1Ca?tta.2J 

Copy to  
he Directox General of WorksCPD, Nirman Bhawan , 
ew .  Deihi 0  

• 	• 

The Chief Erginecr (Ez), CPWD,,Calcu1 -ta... • 
3 They Chief Engineer (IB),' CPWD,j Sili.gurhi. 

4 The Chief Engineei (FZ) 1, cow6, c.hillong, 

5. All SEs/CWc/fls of CPV ,7_-' in iegior 1 B'. 

6 The F3 ecretary , Staff AssoclaLion (Ez) Calcutta 1  
7 The Regional Secretary, CP) NonGazettcd Office Staff 

CaL- 2O, 

EA to Superi:ritending Engineer, 
CoordThation Circle (EZ) 
CLWD, Clcutta-.29 

,f 

• p. 

k 

p 	 - 

I 

-----.4 



	

No. 	1C. IV ( C). 
Government of India  

Directorate G)ral of 
Works 

Central Public Works Departmer)t 
* 	

Nirmii 8hawn, New De.lhj' 
Dateli the Aprj I 17th,1998 

'."• 	

•010E0Ro 	No.60.p 199 

Thea Drecboi 
Generai of Works is PleAsd to promote the fllowj9 He 'irks from the 3caie of pay 

of Rs,50_000 to 
the pose of rCirt1( 

0ffjce Superlfltefldoflt 
in the scale of 

	

Rs 55O0-1759oQo, °n 	egu 	
basis with of ect from the 

datE, 
they as'je charg(3 op the post, 

	

• 	S.No. 	
Nirne of theoffjcer 
8/Shrj 	 Y 	Whether 

SC/SilO0 
• V8e5aj 	•,' OC

OC .ahaljnm 	
OC S. 

Adi 'Singl-1 	 OC 
 Sc 

	

• 	
K , Aahok Kumar 	 OC M. S 	Saci-  deva 	

00 
:. L.''Pasao 	

STh G.G... Kulicarnj 	 OC N.0.hai;ia 	
00, 

	

lp 	SJ( 	8ar 	
OC • 	13, 	

duipra8d. 
 ,• 	0C• S.K. 	Nas . ar t 

	

 
16, 	G*C.'BorEth 	 SC 

	

16 	KR 	aro 

	

 17. 	
B. Ganapa 	 ST th.yBa.0 	ST SarJungsj911 

	

19. 	
ArjndKu,TiarSj 	 OC  20 

	

21 	
Smt 	 OC 

	

PoorIm Kapjl . 	Daniel Nata 	 OC 1 	
,• 22.Kishan Chald 	 oc 

 00 2 	Th 	
r 

	

the 	ey wili be on probation, fo a period of oate they ssUjfle charge as C 
	3 	 to years from 

onsequo n t
ircleOff  . 3 	 •• 	•, 

on teir.promoti 	as 	Circle 	office Superintendent thai, Posting/transfer are mad, as under _ 
•L 	

• 	1• 	 • 
3 	 I fl 	ag of the  

We 	 hathor 	Office et 	Office o Presen 
0ff 	

SC/ST/OC 	t /ShrI 	
orkn 	Posted

Remarks 

12 	
4 	 5, 	 6 

V 0 Desof 	OC 	On Oeputatfoi 	Nagpur Cen Cir 	
VOCflCy 

ORAl, uba 	CPO, Nagpu . 	P,P;H, 	
Trichur Cent, 	Si11gtj Cent, 	-do- Diy 	 tfr (j 	cpo 

* 

- 	

,-•- 

Qc 



	

, 	 , 	 •;'• 	I 	 •1 •• 	 . • -'• 	 - 	 . 
' 	 'I, 	 •. 

: 	 . 	 ,, 	:: I 

	

' 	 , 	

., . 	 *., . 	; 	. 	j. 

' 

t 
. 	 :: 	

•—\O 	 Hk 

	

' :. 	 • 	 . 	

•k\•' 

	

. 	 . 	 ... 	 ., 	I,  

	

hnga 	OC . 	 • 
ponchry 	da CQn Cire 	-do- 

	

1i 	
Câ•t. ')V 	 CPO, 	ada 
cpU 'ond';hary  

. RjngOPfl 	• CC 	• CCOT1 Ch  
. 

eroai 	gursh i edabad Cen 	-do. 	 WXI

~ Mrthidabid 
. . 	

,1 	 . 	
0 	 • 	 , 

A 	• 	
L .P dil S ngh 	SC 	/17DOW 	SSW1iPD CiO. 	ViceSt ?urnM 

	idir 
. 	 S 	 • • oeU: 	transfrred 	 ' 

K 	ASQ KumBr 	OC 	Trvanru I 0 	Jhpr C C 	
eA1Sfl Va' 8nC 

l 	 14  S 	jodhpur 	
rc 

	

.S, 	SacPthY8 :. 	 ..AC0-V40Bflfl 	. 	 PD EC-I140e11 	 ;I A9ain6t.9XI8tfl9 YaCCY 

Ii. 

	

84 PK 	Guha 	: 00. 	' Gooch Uehr QI0I 	Cooch $hr C.C. 	. -do- 

- 
 

4
$ 	 II 	 I 

' 	1, .Praaad 	4'.': 	
9atn 	. • 

	

/ 	

4 

	

0 a G 	Kukrni 	OC, 	J.ipune 	CPIIO 	8hopa C C 1 CPYO  

I 	 l'IUfl 	 " 	8hop1  

	

II HtD 	Bhatia1 	OC 	'' 1ndoro CE tiv 	Ohopal CE c CP0, 	c-do- 

	

I 	 IndorP 	Bhopal 	r  
.di t 

 

OC c,o.calcutta 	C,C;C.1Caicutt.ft'0 	' 
1 	'I, f 

	

13. Jadu Prasad 	VOC ' 	 P.0 E UPatna 	CE(EflI1Patna 	4 -do- 

	

"i, 	 •'• 	 L 	.. 	-. 

	

ii S . K.' Hsksr' 	 Bhubariehft' C 0-Il SihrC C ,tPD''do 	
I 11 

. 
 

	

• 	
': 	I 	i'. 	 .,.. f /  

	

J •/ 0 C. Dorah 	
' 	

' OuWaiEC CPD 	do- 	
4 

	

Baro 	'.' ST ' 
	

I GIE,E.D-lt'1fl')ahti 	Kss 	Cen.Clr-1 	-do- 
r":i a 

• 1. 8Gsnepathy Babu 	ST 	' 	 .0.0I1 1 yiiraba'1 '%s(s-lI) ,Hyderabad -do- 

18. Sarjunq Singh 	1 f; OC 	PC,D-l1,Paa, 	SS(EL)Il 4 Patfla 	-do- 
I4 ' 	.. 	. 

t, Arvind Kuar SriyatavaC 	uno 
, 

C.E)v 	CZ-lU) ,,JaiPUr. •  : - do - 
. 4.,. ,  

20 Smt. 	Poonasi Kapil OC 	. p.,0-180ok'i 	'. 	CE(OQflOethi 	. ', -do- 
C 	

•, 	
•' 	'. 	

' 	 ,.I , /. 	 , 

21 DanIel Mathanial 	Ot 	Exchn Div ,D'lhi 	Eiect-1,Delni 	vice Oh S K Ben 

4 	
4 	 transfer 

22 	 'V 

	

Ki shan Chend 	0C 	' ,O0ethi  

--------------------------------------------------------------------------------------------- 

lbs fo 
 . 

Ilow ing postings/transfers In the gruda of Circ1 Office Supdt, 
from their present place of posting dueto the ( rtqunst and administrative reasons 
re made as under:- 

Sf Name of the 	whether 	Office at 	Office to 	Remarks 

	

110. Officer 	SC/Si/OC present 	which 

	

S/ShnI 	 • 	working 	. 	 posted 
--------------------- - ------------- ------- - - ----------------------- 

	

1. 	Sat. Purnima landir OC 	SS-I110e1h: 	SSW Elect-Il, ' 	Against en.isting vacaticy 
• 	 . 	

. 	 PD, 	C?D,Defhi 

	

2, 	S,K.BerS 	OC 	SS-Elect-I,te1h1 	0,C,EC-iOeihi 	-do- 

	

• 	 - -;TT 

	

• 	 . 	. 	

. 	 •4:...... 	 . 	
" 	• 	 . 	. - 



— 

- 

b 

I. 	 • 

All C6ncernad officers are requested to rfljov() 
the proeoteos without waitnq for their ubLit0io8 ic 	join nc 	

asigneens by ntkfng interni 1t'ranl ent6Jthat is to say  
4 , 611 00 11 9 hAnding over ch;irge tc tho Senior UNS where necessary Suhjet to the condition that thee are found fit fro 

	Yigftuic 
argie by the concerned 	 Enciineers, 	

So far as this Oirectoral; k concernej, i; is crtjf0 that no case is pendinor beig coite]ed agajn 	then and they are free fran Vgilenc 
agJe,. 	it 	ay be nade cleat 

to the individuals Concerned that iQ case they do at join a; Circle Offj 	Sueritendent at the pla 	Ofpotl< 	It will bapre$urod that they am 	not lntare;ted in 
proi 	

for this Post and thatWould aoun: to 	
and which 	ii render than debar for further consideration for thisport for 	period of oa 	, Thttenrefusafpror. 	if 

any by.  the Prootees aay bo forwarded to thi ,  Diructorate as 'soon as it Is 9lvn 	In cs 	iho 
proLc don't give thr rofu 	

fflrItjng they 6hoUidb rljoyad of hei dUtiesediat0l 	after 
OYI;iry of the period of 45 days and' tc issuofi,  

I' 	
•,,.1if 

I 

II- 

(SURRER PAUL) 

Copy to - Dy1 	Director(1rfni ig) 

	

j 	Vl 	
A 

. All Concerned SuPer1ntandng EflgIneer/Ex 
 concQcned PAD 

 
' 	Al affIcj) concernd 

PAtoD 	 •' 	','f) 	
:.•' 	 . 	 ' S. GBO 	Secretary, fiGOS,k flear Ga 	rator Ioo 	I.P, 	Row elhL. 

6, 	iItndi Shakha(for Hindi vora1n)1  

: 

Section orricer 
A 
	Ji 	

, 

" ' I/• 	A 	A' 	 :,• 	 . 

	

. 	

... I, . 	 f •  . 	 . 	 . 	

. 

A' 

MC 

A
V9_111 

IC91- 



.-j 

To 

Djrcctop (Paior 	of /7I), Jv?')7an IJhciz,ar 

I 
170 rIco, 

Da t cd G ah a C I 	C ? Pt ii Ifay '9 

5.IIROUG1I PROPER Wf4NjjEJ 

t tho Poot of O.tttoa 
4QI42odjjo,7fl V271oof. 

Elir, 

PPOInotton 
'htJ aolcnow1oa0jnq oL4r Of/icc Order JJo( of 199 aatcc 7.4199O I mu 	

than/c. you for your Icind offcp of my 

	

to thUøt of Off 	
suporfltOfl0n in ho OUwa/att 

Cc tral 1'1 	
Cjro1, C.P.jy,D 	

Guwaha tj-27, 
2'ht 8p 

Utt) duo apology, I bag to 
Ifl.fort you th 

OrQaa4t21,Z 	
my 	

rmwontiy diabJcc7 chUd zaj' 	inoraaad my 
" 	tha 	llypt 	

of my w21c, and 
t1l0 	(ilYp 	flin) of 	hao ma' Very Pa.%uotanl to d•tp/or m, 

a000PCaflCC 
of th& Q3t'Of',Offtc 	

J'or l)Oifl;..O Imay 	
do.j toe Co ocrve 	O,ff0 8UC) a ht7/zr 

I.. 	:•:.. 	. 	•... 	I 	• 

, thiePforci00 Chat you 
	

Dary Icifldy OQü 

71 . 

oit 

	

thc Ccjo 	:. ............ 	- 

ith' rara 	' 1 ,  • 	
.. 	. 	I , 	 'I,.,,.  

Irt 

' 	i 	• 	
"I' 	• 	-!, 	, 

! I I 

	

' 	 . ' 	 j 	•, 	C,.,C q 	liopaiz 
) 

Cleric 
GUwahaCt Copra2 

Dt3tofl 
- 	 - 

-L I 	
' II'. 	J 	• 	. 	 • 

. 	 S 

"U 



• L 

	

• S. . 	 __ 	 — 

, 1 

	

I • 	 . - 

	

•_4 . 	 / 	1. 

5/2/96 	Ec.IV(C) 
Government Of India 

Director General 	Of Works 
Centrt,l 	Public Works Dopartment c$1 

New 0') lb i , dated  

OFFICE MEMOflANDUM 
-------------------------------------------- 

flcv I ed ii cir I cr1 ty 11 a t o 	Hand C 1 a rica I n CPWI) 
?f, ft ; at all India level as on 01-011996. 

1brc 	under1Qned Is directed to foriirc herowi Lb 
the seniority listof Head Clerks in C.P.W.D. 	as on 

IWV01.01.1990 duly 	Incorporated of objection 	ral'30d by 
Hous oi'ficials. 

• 	All 	the oft icrs are requested to c:i rculate Lho 
listi lamongcst Head Clerk working in their Ofic3s 	for 

• thai r I mformati on. 

	

• 	 • 	 ' 	- -'' 

• 	
/ 	 . \" 

',Zii / 	 • 
1iY 	 oUi•ETrn1 

Section Officer • 	fr• 	I  

.: To 

• 	
•) Al I 	S u p e r ntendjn' 1 i 	Enqinoer 	(Coord) 	circle, 	all I(ond 

.4 	Clerks indicated in this list for the office re;orj. 
• 	 • 

AIN 1. All SES/SSWS/DOH/AOOH/EES etc to Circulati? the list 
to 	all the Head Cl orks for, their I nfermt IDa and 

. 	neccesaary at1on if any working under therr 

JV
• 	 • 

• 	i 	 . 	 (B.fr 	i- 
 

iiIETTRI) 

! 	 Section OFficer 

••c IL 
.•Il 	•, 

;•; 

LA 

•Iv 	
I' 	 . .._______ .— . 

	 YfI 



• 	 •--,;---• 	 41- 	 -i-4 	 --- 	 - 

• 	 --:- 	- 	-- 	- 	:-- 	- 	-- 	 - 	- 	 - 	- - 	- 	 - 	 - 	 - 	- 

- - 	
r 

------ 

ec r,4 

2 	 --• - 

CC 	
O2/O9/ 	 JC'8/5 M. 

oc

• 	
-' 	 - 	 •... 

6 	
STC_ 	 25/!:/39 

 
0J./ 7 	 49

'67 

	

20/0./ 	
(C) 	ieIu 	

• -0-. ST 

	

I 	 S V.3 * _ 	 13/05/55 	3ri 	
06/07/es 	

VT 

/ 	

CC 
 

2/86 
J 	

10 I:cHIHNAN 	
01/0/ 	

21/0j,3 	
l2/Oj/ 	

: 	 - •. 

11 	 06/10 R 	
cc 	 -.

<upup 	 i 07/09/ 	
02"2/ 	

- 	 Vur rom;1Qri 
O(•5 • 	 OC 	

06/06' 	
- 	 86 	

31/j Nip: 	 ! - 
.2 K. 	HLJNcA,. 	 . 	-& L 	/12/67 - 05f12 ° 	- - 	 . 

- 
• 	 cc 	 - ,'36 	- 26/1.2/8 

	

If 	 : RAJENoR 	 16/04/50 	
-U1c2/74 	bS,'j2'86 	

1. 	

6 	
Trichur.orr 

oc 	
c ,ci . 	• - 

14 .0  .K0LLIP 	
- 0?/01/51 	

23/O/7  !M 	I 	
- 23/08 	

/86 	
30/05/87 --4 	

- 	 ' 40 	O8/C2/, 	
9/02/8 

01 /9 3/50  27/02/87 
 

• 	11 	 - 	 - 	_/0Js7 	
0/01/ 	 _• 	- - 	 -

013j- 
i• . 

	

	H 	 ? 	
-. . 
	

Ch,k • 	 • 	 _10e/C 	
• - 

- 	 • 18 PYARE 1 	
0 ' 

LL 	 '/41 3/07/62 	 - 	 _•
o

.  

	

• is 	 • 	 —/08/87 	
4 . / 0 19  RAH 	 21412j 	

70/07/68 	
../87 	

CD-vr 

07/01/42 	
11/oe/$7 

I 	 ° 	
2 7/05/64 
	 Farb 

1 	21 M-RAVINDRA • 	 01.// 	
15/36/64 	

f87 	
7:87 	 13 

• - 	- R 	SW0p 	 05/oI. • 	,. 	
- 	88. 

- 	9 	 . 
3 	

05/03/4Q - 23/04/63. 	 rive_c 	
CeEe__j 

05/05/88 
C.sR1qyç.ç 	 /04/47 	

•- 
-: 

25 (L - 	 -/_1/47 
 . 	 oc,,' 	

• 	..c/o.,8o • 	 - 	- 	- 

23 

- 



- 

• 	 -Sr 	C2/O4/. 	27/0',4 	1,103/91 	23/0,3/ç' 	
ECO-rI 

CC 	!O// 	2Q/03/ 	 11/11/91 	06/12/ - 	

CC 
07/11J5 

 
• 	 OC 	

06/02/eLz 05/12/91 	15/05/9 	
v- Coch Sehar d 

	

St 	3'jCz/< 	 /'oJ65 	22/01/92 	10/02/ 	
Patna C.Ojy- 

	

DC 	
01/09/55 	07/02/02 	27/02/2 	Srr,acar C 	Civil 

	

SC 	02/11/4 	13/C/63 	07f02/9 	03/04 /1;2 	DT5 Nv.j 

	

SC 	05/06/39 	11/O/c 	21/02/92 	11/03/9 	 orst Djv 

	

OC 	i1//So 	06/02/70 	2E/02/ 	 15/06/92 	 9-00iv-11(o Deputatco C47 - I5/04/ 	17//60 	2/02/9 	09,'03/ 	 C yj E1eç 0v. - S 	
OC 	14/O/ 	- 	/02/74 	28/CJq 	01105/92 - 	1ndor C5E.31y 5  

DU PRSQ 

	

CC 	05/02/42 	27/j/6 	31/03/92 	27// - -- 	CCD-VI.Calcutta  
- 	OC 	021011 	O3/O'/ó 	31/03/92 	08/04/92 	

?CED Patna 
01/02/31 	31/C3/92 1/O&/9 	

ubanear Central Olv- i OC 	o/j/ 	
/ / 	 31/03/92 	30/04/92 	 GCO Gauhi 

	

- 	
ST 	01/12/46 	19/07/69 	31/03/92 	08/Q597 	 G:E0-II Gaut.tj 

-2Ty DRu  

SI 	

ST 	28/05/61 	20/12/79 	1!05/o2. 	06/)1/9 	 Dt1.Hydrad

Ea 

9• 	

C5//12 	2C'' 	 20/CL/92 	22/12/92 95 A2.3 Up 	
DC 	!3,'02/54 	25/07/75 	 7/37/97 	 / / 	 1jtnc CE0j 
00- 	0:/ 	c 	D/C9/R5 	31/02/97 	09/09/92 	 --s (04) 	

5 

31/I/54 	01/02/78 	31/02/92 - 	01/00/92 	- 
CC 	

16/03/7g 	31/08/97 	27/09/ 	 ED-V 

29/09/92 	 Si1a C.0 • 	 J0S 	
0: 	13/09/77 	31/33/92 	29/09/92 	 P3-Ofv-10 



•(;o\ernrncnl ofrht 

,cSflfr1 Pffl)JiC Works I cn 
• 

Ni( ))/Scitiority/J IC/S](C)/l,I(/()f( 	i  

ffjcc Mc1orazI(lL1p 

A IIovisi()Jt;t1 Seniority ILsI of I lead (.Iciks in GPWJ) under Region '13' as on 01 .7,20o0 is scifi Iicrcwh 	All Sl,s/  S'&.A)/ ElLs (Ve FO to CE) in C1'WD Ea.strn 
!flB /M11C, 1D13(Mt(;.) Pana Zonc, No,ih Easlcrn Zone arc JcquCsc(I to 	cu1nt (lie list to 	COflcc1e(l Akiff and any (liserepancics if found, with ICRards to lc tiit 

0( lSitioi ,Nl)L such au 1)013, I)atc of Appoin1n,i, /Atlachc,J ()Ilicc etc. cc. o ceckcd 
(he individual may please be checked with reference to cnlrics in the Sciicc flooks ot5lnlrandccn( to lhi ofliec for iicee-, aetioit of tliLs office. 

IncJ: One 

, 

(• " 	

' 	
:: -- ' 	 .__ -. -. 

V 	
uI)er(nt(, 	In -n fleer, 

('(>()Y ho: 	 1/ 	/ .1) 1 he I )ircc(or (ericraj of \Vook.q, Central P(f,J 3, Nionia,i liliawa,,, 	l \V 1)1.1 lIt- 110011 
IIoc Additional Director General of Works(ER), CP\VD, Calcut(a-20 1]ic 

Chief Engineer EZJ, H, NEZ, El, U113Z, rrmz under Region '11' 
 All (he 

Superifitending Engincc8 including Superiniencling Jinginccr(P&Á) 
Civil & EIcct. Region 'B'  

All Ihc Exeu(ivc Engincc,(Cj'lj & Elect,) under Region tJI' 
The ccrc(ary CPWD Staff Msocia(joj (EZ), Calcuua-20 The Regional Secretary, 

CPWD Non-GazeUcd staff Association Calcutta —20. 

S.. .,. 

. 	

. 	 ........... ....

I \ I' SUQ b1tendJn En9lneor, CO'OoInt(or, 

/ 

GEt >-i 	...• 	 1, ¼/hy. 
Dy. N , T?:\I~ 	.. 

let 

Oflicc of t1e SuPcrintcndhip,  TriRincer, COrciaUon Circk, CrvD Ile.oi RCFi1n, Ni/.am PaIaCCSCaIC11tI1.700020 

39 
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/ 
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0 

ame 

	

Pro\ii3{ Se, or't\ List f HLad CL in 
	B 'as 0n01 07,2000 	 - 

< 2) ? 	

08'0344 	
005S7 	010377 	051j 

Bp D() Ca 

C C Bora 	
01 01,4 	17086 	G0'92 	

310392 CCD Guwa 

	

4) 	b' Db 	
01 03'43 0 10 62 	07'93 	01 07 g 	

29'06'93 CCED-\' C 

P 	
- 	

05 10'43 21 0262 	14'la 94 	01 09 82 	
012 94 DcD, Dilanbad 

Af 

P. G. Ch0 	
- O1'12145 07 7 65 	C3 oa'95 	01'Q 84 	

02/1294 CCED Cal 

i Ro 	

01 0Z'4g 29 07'68 	Q7tj 2'94 
	01 'QS'84 	02'J2'94 	CEb 	c 

S) 	
ST 	

03/0541 17 06'53 	27'O595 	01 0Si6 	02/1294 CCD-\ 	Cal 

9) t C Das 	
SC 	

0103/44 09,12/ 	09'12194 	J6 09 S 	02'J2'94 	A\D, Guaha  

	

01/07/46 02/07'72 	01/06/95 	01/Q8.'84 	
3/O3/9 BCED, Bhuban 

I) RI Cu 	

. 	1 7/01/43 - 5'/6i 	20.'1O/5 	O1/08fS4 	23/03,5 FO to CE- Cal 

2) U. D. R20 	

1507/56 	
26'Q4 96 	

- 21/03'96 Project 	Guwahati 

I ) C C De 	

10 11/40 	
30'Q3 96 	

21,036 N, Cal 

14) S. K 	
SC 	

-. 	O9JO/57: 22'01779 	06/12/97 	O1/04.'54. 	21/036 icn- 
1) A K. Sark 	 . 	

03/Ovss.. 	. 
. 	22.04/96 : 	 2 1/03196 BCfl. Bhubaneswar 

I ) P. C. Chakbo. 	
. 05:3J47. 	

.. 	130/96 	
2L'03/96 I3CD, Bsat 

K Paul 	
31J12/46 	

'04 96 	
21/O3 	SE(P) EZ- C 

	

I  ) 5L 	LaJ 	
ST 	

- 01 02/43 
- 	 3 Q7 	

31/05196 RCD Ranchi 

i9) 	B Ro 	

05/%/97 	Patna 

.I) S CJJb 	
. 	

-: 	05/06/97 CCC 	C 	. 	 . - 

	

P. K 	 - 	

2Q 11/40 	

05/97 SET), E EZ Cal 

K 	
ST 	

27/10/46 	
12'06.'97 	

05/06/97 MCD- Imphal 

: 	K C. 	

01 01/41 	
'407 	

05 067 Projcct 	Guai 

	

09O6'97 	- 	
05/06197 CCED- Cal 

5 : A 	 . 	

10/o 	

. 	 05/06/97 CCC- C  

C. C. I2S 	
SC 	- 	

0l/Q 	
1607/97 . 
	 05.06/97 CD\.7 C al  

q.  

F 



Ib 

Cateorv 1)013 DOEinCPVD DOFinGrade DOCONF_D0Sentid . 	. 	 . 	 . 	. 	. 

sc —  D- U'*4  05 06 97 SE  

sc - 	OS. 1O',42 21 079w 	... 0' 06 97 CC2-1II 

SC 0809149 - 050697 FO 	 Z) 	mJo'Q 

UR 	.• 01/03/41 06:097 05/06/97 CCD\i.11 Cal 

ST • 	01/04142 27 O697 O5'06:97 SE(P) 	EL Shilang 

O5.O697 CCD-LL Cal 

hR -  040462 7: 05M&97 CCED-P Cad 
UR - 0IO142 : 25 O697:; 05'06/97 CCEC-L cal 

UR 0302/45 .. 30O697 	.L--O5O&97 CCC-II,Cal 

ER ..()90797 0506/97 SCED Si]cr 

SC 29!01/54 . 	 . O3O7!57 	 . 05/06/97 SE, CoordER) C. 

. 	'03/63 	: .12O799-01f03/82 . 	 3);Ø/99  PCED Paa 
SC OO6/43. 05/12/62 30.O6!99t;01/0SI84 30.106/99 CCD-V. Cal 
(JR -:.13/O5/4j O3/09/6i 02!07!99T 30/06/99 CCD-JI1. Cal 
U. 	:*. ::-: 	029/12/62 . 	 ... 33106199 CCW, Cal 
SC 02.rOL/i4 04103 63 30 (j699 	01'0868 30 06,99 CCD-VL Cal 

25/031157 1W08/82 23099 . 	 . 30406/99 SN ED. rnBR Shun 
SC 110158 16'06t80 2907.:99i/.: 30/06/99 MCD4J., Maida 
ER 2802154 04-08/79 14 0799 -- - 30 0699 \IMC Mursmd2had 
ER 03/02/44 .08/01163 12, 10:99 2U09i99 PCD-ll. Patna 
SC 19110/42 08105163 27:09.99 21109/99 CCED-ffl. Cal 
ST 	• 14112'40 006:97 0506!97 GCD. Gok 
SC 	- 17.9/40 . 0&06,97 	- -. • 	05:06/97 CCEC-L Cal 
SC ,22/10140 27:01/98 	. 08.07/97 RCD. Ranchi 

.------ 
-- --4itendinc Engineer, . 

(.00iddfl4icn 	rc?(ER,. 	. 	. 

I 	 \.!2sn f 	2-4 4 
- 	 - - 	-- -- 	--- 	 - - 

C 
 / 	 . 

same 

R. K.. Chowdhu.iy 

R K. Mondal 

S. C. Sark.ar 

13. C. Sarkar 

D. Tm 

1K. • .Uki 

• 	35) Saakarj)har 

.36) A. C. Shai-ma 

Y. A K. Das 

3) AmalKr.Das 

39) \L K. Bisvas 

31 ) P. Bhadui 

42 ) K. \fu!lick 

S. S. Sirtha 

S. K. Chartrjee 

Birswar Roy 

R. M. Debr.ath 

.S.mBissvas 

Tai's Mukheijee 

49; Sriraravan ?rasad 

50) Karunamov Das 

W. D: flhuüa 

aJu.rnaar 

40) B. Ri 
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No. 5/20/2002.lr(" J\'(C) 
C'ovcrsfflicnl of India 

I)irec(orjilc Cenerni of Work5 
Ccii ti'a I Pu bl ft Works Dc pnrtrncn t 

	

•) 	I •AAAAAA,(h$I,vl.,.I 	 ill.' 

Nev Dcliii datc(1 the 	6" \ugunt, 2002. • 	'I. 

H 
Of*flcc Ord e r Nu. 1512002 

The Dirccor GncraJ 'of Work3 13 1)1cacd to1jromotc the ,Ibllowing 1-1cai Ckif1o,11 the sce of Rs.. 5000-8000 to the post of(Circ!c Office SUpeFiJI(Cfld 

	

3rid II int1ic oct1 of py of R8 5 500-175-9OOO 	ieguu bI5 with effect J from lh 	SSU c d3tc they iSmC the charge of POSt.  

SI. 	.'.JTiTTh'.ccgory 
I  No. 	S/Sun - 

	

1. 	P.R.M. Kuni) 	06/06/47 	00 

	

- 	
I -- 2 

	

3. 	S.N.R. 	.. 	. 19107743 	OC 
BaJa[)rfl1nflt1 I 

	

4 	Mrs. 	 J 17/02157 	OC Chadha 
 

-  N . 13. j:ioiow 	00 

	

6 	R,K. Kkar 	I 1210.1/43 	OC 	 •" . [T S1t J 01 / 1215 	00 c 	 8 	S. Raj Chancira 	10!01/53 	00 
Oc 

	

12 	 ....... 
• 	r . 	K iIaIijce( S:iiw;,n 	20'07/59 	OC' 

D 05!02 / 54flIIH 1 15I AK. .Kti:iiini 	03.'Q?Jij 

	

16 	Sin. Su:t n  La 	02.04;56 	OC 
t.........L11i 	................. 

ln.JJ\wnl1 
I Sh. N.:k Riin 	05,'06/50 I 	()C 

ST T -1  

Or) tlicir PIOInoijl) as CiiJe Oflic Sul nnlcncicjiç lilcil po s (iii ft iii1, flI .0 made icXt J)agc. 

OL 



'• 

- 	 -2- 
SI. 

U 	H/S hri 

i 1. 
/ PII ~Z.Nl .  Kurupi Trichu CcniaiD 

SE(Coo(d)C 

8 alaSubrarnaniii__ r 	
- 4 	

'nJu CE(Lr1J/rr) 

I 1(4 f I UUU 

SE 

-_. a 
L.a Ia I ED. 'fJ 	De!ij I SE(EJec 	

' 17 1 	< nr 	r) CCEC, 
wnan P\'D  .jTT 

Silchar 

I ':eJ 	R:;ni - 

. - ............. _____:-  j S L, 	.\sam 	Centrai 

20 iB 

na 

opt in I n 

I- 

vicc 

Kliaran 	(Rc'd. 
3 1.7.2002) 

I 	vaca. 

Agai.ns cdsijr 	VaCLII1C 

A gains 

Vice P.LTvaj 

&ain.st cxlsQnL VacaIjcy 

Aajn.st 

Agin.s 

.galnst cxjs1j,11 VflC;incy 

Aga in.t 

Again,it c:(1jf11( ,  Vacancy 

t.C.Xi.sg 	
iL 

 

Again.st C.xis(iflC Vacancy 

Viec Hit, J. C. G HJ)1:I rcijvc 
on 31.7j 
Again.st C.\LSlillg 

vice Sti, 	E.i\1, 	(.', 
1- 	

(fe I 

•'\1iii:t cxt1 
Vac;Ifle\' 

Trivand ru 	Ccritral 

I SE 	Lentral 
Cheanaj 

Myorc Ceniral Ci.rc! 

1stitgc i  
I 	Snir. 	iccna Jo.11 

aiwit (ii 	VaC, ncv 

SE(COOICI) Chcnnat . 	

' 	 \'icc Sh. PP\ 1. 
Ind 

~~ rcl  te  

rul 

- 5 	1' L Sw 

Li'L 

To 

V I •\VTTTc 
--- 	 —f-----__._ - 

	

6 	R.K. Kakar 	EE(COn5U1(LOC) 

Geroge 

ECDJ 

	

1 11. 	PamKari,yar P 

1 Ci1andijjrc, 

CE(P5 

Ccntra 	Store 	Cuci, 
Nct Nair 
CE(EJecE) IlYdcTabad 

SE(000rd) Central CiiI 
Koilcata 



,- - 

L 
I .  

All conc;iid o1ficei are iCqucs(ed to relieve (lie promotes without waiting 
!r tlic 	StjtU(t 	to join 	new aSSiLwmeffl; liv tnakjn 	IrIi; :1tTanIni1t;, that i 	to siv hy allo .viii, haiidi.iig over charv,e to tue senior UDCc where ncecssa', suhjcci to (he Condition that thn ,  arc found fi t from Vigilancc anc 1w thc COnCerned Suiet'in(cnding Et necrs. 

Officials concerned are required (0 join the units of postin iinmcdiatcft and send 2 copic E. of joining report to ES office, if no infotmation regarding jailling a.s Oflice Supctcndiit Ls rCCC:Cd thin 30 days of the issue of the order, furihcr ncccss 	acon v 	b 	cn. They shod also send certification of ha ,,inp\\•Titten 
thcscff-apprsaj and the CRs in respect 'of the officials Working under them, 

ic oflieLil. on pirno(ion may c.crCL3c their option widcj- FR22-1(a)(i) for 
pay fL\aon widlin a pciod of one month from the (late tli' assume the charge of 
the higher post. 

To 
1)1 1AM.AJ.Au) 

DY. 3J.cRET,<y AD1\.N, 

All concerned PAO. 
AU concerned Superintcri.iing Engncei. 

3, All Supdt. Enrlec(oQrd) with the direction that the substitute of the Head Clerks bcin promod may be gjVell incdiatciy to avbid delay ui fi!ii up the post of O.S. 
All official Concerned 
PA to DA 
i'iindi Shaklia (fbi I'Undi vcrion) 


